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14.'7.2003 1  Present : The Hon'ble Mr. Justice D.N. 
- 	 ( 	 Chvvdhury, Vice_Chairman. II 	

- 	 The Hon ble M 	D' N., Dayal, • 1' 	 tAi 	
Member (A).' 

List again on 
GJ 12A 	~yb U"'b- 	 orders, 

4- 	 j 4 ia 	 toG, tjt)_ 	 Member 

Listthe case on 27.8.2003 again for 
order. 

Me mber. 
bbs;  

27.8.2003 	Issue notice to show cause as to 
[why the Contnpt proceeding shall not be- 

initiated against the alleged contnners. 

List on 2399,03 for orders. 	- 
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Vice..Cha irman 
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List the Case on 30.10.2003. 

I`- :c airmn  

Put up after service. 

List on 20.10.2003. 

ember 
	

Vice-Chairman 
bb 

'e3cs. 

30.10.2003 	Put up again on 19.11.2003 for 

. further orders. 

Vice-Chairman 

I 	 - 

A t  

mb 

19.11.2003 present :.The Hon'ble Smt. Lakshmi 
Swaminathan, Vice-Chairman 

The Hon'ble Shri S.K.Naik 
Administrative Member. 

Mr.G.N.chakraborty, learned court- 
sel for the applicant/petitioner. 

• 	r.B.C.Pathak, learned Addl.C.G.S. 
for the alleged contemners. 

List thecase on 20.11.2003 for 

ordeL 

Mernter 	• 	,Vice-Chairman 
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C.P.34/2003 	(O.A.163/2001) 
- 

Office Note 	Date 	7T TribunaI s Order 

1 20.11.2093 1 Present: Hon'ble Smt Lakshmi 
Swaminathan, Vice-Chairman 

I : 	Hon'ble Shri S.K. Naik, 
I 	 Administrative Member. 

I 
I 	Heard the learned counsel for 

	

the 	partis. 	Orders 	passed 

separate1y. 
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IN THE CENTRAL ADMI1ISTRATIVETRIBtJNAL 
GUWAHATI BENCH 

Contempt Petition No.34 of 2003 
(In O.A.163 of 2001) 

Date of order : This the 20th day of November 2003 

The Hon'ble Smt Lakshmi Swaminathan, Vice-Chairman 

The Hon'ble Shri S.K. Naik, Administrative Member 

Shri Karuna Kanta Kumar 
S/o Krishna Kanta Kumar 
Village Belkona, P.O. Bihdia 
District- Kamrup, Assam. 	 ...Petitioner 
By Advocates Shri M. Chanda and 
Shri G.N. Chakraborty. 

- versus - 

Shri V.K. Sinha, 
Chief General Manager 
Bharat Sanchar Nigam Limited 
Assam Circle, Bora Service 
Guwahati. 
Shri K.K. Das, 
Divisional Engineer (Admn.), 
Office of the General Manager, 
Telecom, 
Kamrup Telecom District, 
Guwahati. 	 ...alleged Contemners 

By Advocate Shri B.C. Pathak, Addl. C.G.S.C. 

0 R D E R (ORAL) 

SMT LAKSHMI SWAMINATHAN (V.C.) 

Shri M. Chanda, learned counsel for contempt 

petitioner fairly submits that necessary steps are being 

taken by the respondents for the implementation of the 

Tribunal's order dated 6.11.2002 passed in O.A.163/2001. 

Learned Addl. C.G.S.C. for alleged contemnors/respondents 

2 and 4 in O.A.163/2001 has also submitted that an offer 

of appointment as regular Mazdoor has since been made to 

the petitioner. In the circumstances, Shri M. Chanda 
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	 2 : 

submits that he no longer wants to pursue the Contempt 

Petition. 

2. 	C.P. is accordingly dismissed. Notice5 to the 

alleged contemnors are discharged. File to be consigned to 

record room. 

S. K. NAIK 
	 LAKSHMI SWAMINATHAN 

ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 
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-J IN THE CENTRAL 	 TtVEtiTh]UNAL 

GUWAHATI BENCH: GUWAHATI 

ContemDt Petition No. 	/2002 

In 0. A. No. 163 of 2000 

1 
C~ 

40 

In the matter of 

Sri Karuna Kanta Kumar 

Petitioner 

- -Versus--  - 

Union of India & Ors. 

Contemnors 

-AND-- 

In the matter of 

An Application under Section 17 of 

the Administrative Tribunals Act, 

1985 praying for initiation of a 

contempt proceeding against the 

afleged contemners for non--

compliance of the order dated 06-

11--2002 passed in 0. A. No. 

163/2001; 

OMMIM 

- 

In the matter of 

Willful 	disobe 

compliance of 

06.11.02 passed 

Tribunal in 0. 

directing 	to 

ience 	and 	non-- 

the Order dated 

by this Hon'ble 

A. No. 163/2001 

constitute 	a 
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responsible committee for taking 

appropriate steps to consider the 

case of the applicant for grant of 

temporary status as per the scheme 

• 	 ,'ithin a period of four months from 

the date of receipt of 	the 

judgment and order referred to 

• 	 above. 

In the matt'r of 

Sri Karuna Kanta Kumar, 

Son of Krishna Kanta Kumar, 

Village Belkona, P.O. Bihdia 

District- Kamrup 

ssam 

Petitioner 

'Versus-- 

1 	Sri 	.V.,.... k ... . ......... 	 ..Lli.HA .... .....................................  

Chief General Manager, 

Bharat Sanchar Nigam Limited 

Assam Circle, Bore Service 

GuNahati-781007 

2 	 k........k ............ S. ... .............  

The 	Divisional 	Engineer 

(mdn)., Office of the General 

Manager, 	Telecom 	Kamrup 

Telecom District 

GuNahati-781007 

alleged Contemners 
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The humble petitioner above named 

MQST BESPECTFULLLH 

•
LThat this petition arises out of willful disobedience 

 

and non_comPlian of the Order dated 0611.02 paed 

by this Hon'bie Tribunal in 0. A NO 163/2001 filed by 

the petitioner wherein the alleged conteinners were 

directed to examine the case of the applicant afresh in 

• the light of the observations made in O.A.Nos 

289/2001 364/2001 366/2001 372/2001 160/2002 which 

were disposed of on 392002 The alleged contemners 

were also directed to complete thle aforesaid exercise 

within a period of four months from the date of receipt 

of the order dated 6112002 

Copy of the judgment and order dated 6112002 and 

392002 is annexed as AnneXUreI serieS 

2. That the petitioner further begs to state that 

immediately after receipt of the judgment and order 

dated 6112002, 	
submitted the same to the alleged 

contemner No1 on 9122002 	
praying inter alia for 

implementatiofl of the said order of the Hon'ble 

Tribunal but the said alleged contemners neithr gave 

any reply nor have taken any actiOn 

Copy of the representation dated 912.2002 is 

annexed as AnnexureII 



3, 	That the petitioner begs to state that the alleged 

contemners deliberately and willfully did not take any 

initiative for implementation of the order dated 

611.2002 passed in O.A. No, 163/2001 in total 

disregard to the order of the Hon'ble Tribunal, as such 

it is a fit case for initiation of a contempt 

proceeding against the alleged contemners and therefore 

the Hon'ble Tribunal be pleased to initiate a contempt 

proceeding against the alleged contemners and further 

be pleased to impose punishment upon the alleged 

• .contemners in accordance with law and further be 

pleased to pass any other order or orders as deemed fit 

and proper in the facts and circumstances stated above. 

That it is a fit case for the Hon'ble Tribunal for 

Initiation of Contempt proceeding against the alleged 

contemners for deliberate noncompliance and willful 

disregard to the Hon'ble Tribunal's order dated 

6.11.2002 passed in O.A. 163.2001. 

That this petition is made bonafide and for the ends of 

the justice. 

Under 	the facts and circumstances 

stated above, the Hon'ble Tribunal be 

pleased to initiate contempt proceeding 

against the alleged contemners for 

wilful non-compliance of the order dated 
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Affidavit 

I, Shri 	Karuna Kanta Kumar, Son of Krishna Kana Kumar, 

resident of villacie Belkona, P.O. Bindia, District, Kamrup, 

Assam,, do hereby solemnly declare as follows 

That I am the petitioner in the above contempt petition 

and as such well acquainted with the facts and 

circumstances of the case and also competent to sign 

this affidavit. 

That the statement made in paragraphs 1-5 are true to 
my knowledge and belief and I have not suppressed any 

material fact. 

That this Affidavit is made for the purpose of filing 

contempt petition before the Honble Central 

Administrative Tribunal, Guwahati Bench, in the matter 

of non - compliance of the Honble Tribuna1s order dated 

06.11.2002 passed in O.A. No, 163/2001. 

And I sign this Affidavit on this the 
of June, 2003. 

Identified by 

0 

Advocate 
cQ 

ck0 

'V-vo tx/C 
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Laid 	don 	before 	the 	Honble 	Central 

Administrative Tribuna1 Gujahati for initiating a contempt 

proceeding against the contemners for willful disobedience 

and deliberate non-compliance of order of the Hon'ble 

Tribunal dated 06112002 passed in 0. A. No, 163/2001 

cUk 

c 
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i 	NO 	 Ot 001. 

Licant (s) 

,nant (s) 	b 

ivócate for App1CdntS (s) 	- 

vocae' for Respobdent Cs) 

6.1L 2002 	
The issue .in this apiiLa.V 

reiat'R 	to 	•onf.rmeflt 	sf 	
tempOLaL.Y 

stat.'5 .1 

wc 
 

	

have 	iead Mr S. 	Sama, 

learned counsel for the applicant and Mr 

.0 Pathak, 1erned ddl C G S C t 

was pointed out by Mr B C. Pathak that 

decis 

L cases, 	namely 	0 A 
Nos 289/2001, r1 

4 17

36.4/2001, 366X2001, 372/20.01, 403/2001, 

109/2002 and' 160/2002 dispoSed of.  on 

..9.2O02. 
1• 

ihis application 13 also disposed 

observations made in of in terms of the  

the a.orementioned 0 A 
s. The 

...  
Z. respondents are ccordiflglY directed to 

eAdr'lifle the case afresh in the light of 

oberVtiOflS •. 	mae 	in 	the . .. H 

	

a.ore.man.ioned O.A.s. 	The respi)fldeflts . 

YIV . 
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A Lw 163/2001 

611. 2002 

ae directed to .copete the above 

exercises as expeditiously as possible 

IV 	
in terms of the direction made there 

order dated 

5d/V 
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/ 	 CENTRAL ADtIINIiTRATIvE TRIBUNAL, GUiAflATI BCH. 

I 

\0 original Applications No. 289/2061. 364/2001, 

366/2001, 372/2001, 403/2001,109/2002 and 160/2002 

A 	 Date of Order This the 3rd Day at September,2002. 

: 	The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman. 

The Hon'ble Mr V.K.Sharma. Administrative Member, ../.' 

0.-A. 289 of 2001 

SriDondi Ram Gaysn, 

Sri' c3objn Math, 

Sri joy Copal Das, 
4 • Sri Kancleawar konwar. 

• 

	

	5. Md Abdul Oaf ar ChcudI'ury, 

6. Sri thanu Rain Jha, 
7 • Md. AbUI. Kalam and 

8. Sri -Anup Bora 	 . . . App1•icts 
/s. •.By dvocate Sri S.Sarma. 

:::;:&ors 	 Respondents 

\\ 	By'Adat'Sri A'Deb Roy,Sr.C.0.S.C. 

-- 	
364 of 2001 

L. i Deo Kwnar RaJ. 	 • • 	APplicant 
By .Psvocate Sri S.Sarma. 

— VeZ&US — 

UnIon of India & •)rs. 	 . . . Responaents. 

By Sri B.C.Pathak,Addl.C.C.S,C. 
I 

O.A. 366 of 2001 

Sri. Jun Das, 	 , . . 	Applicant 

By Advocate Sri. S.Sarma. 

-,Versus - 

Union of India & Cr5. , 	 . • • Respondents 

POI 	
- 	

, By Sri'A.Deb Roy, Sr.C.Q.S.C. ' 

O.A. 372 of 2001. 

Sri Khitish Deb Nath 	 . 	. Applicant 

0 " By Advccate Sri S.Sarma 

— Versus  

Union of India & ors. 	 ' 	. . . k<espondcnts. 

By Sri A.Deb Roy, Sr.C.o.S.c 

I 

I) 
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O.A 403 of 2001 

1. Md NurmdhanIuad All, 	 x \~ 
2 Md Sahabuddin Arned, 

• 3 • Md Alamici Chcudhur , 

4. Md Harirnurr,:iman Y\11, 

	

• 	5.. Sri Denudhar Das and 

	

• 	6. t4d.. Taf 1k A].i 	 • . . tpplicants 

By Advocate Sri B.Malakar 

versus - 

Union of India & ors. 	 . . . Respondents. 

By Sri A.Deb Roy. Srx.a.sx .  

• O;A. 109 of 2002 	 •' 

Sri Dilip Kumar Tante 	 Applicant 

By P4voc ate Sri N.Borah . 

• 	' ._• ._••_I, 	 - Versus - 

ResPonddnts 
0 

0 A 160 of 2002 
0• •0 	 •0 	 S  

cPTi. Subendra Singh . • 

All India Telecom Employees Union '.. 	 . 

Line Staff and Group-D. 
• 	

. 	 Manipur Division, Imphal 	 •0 

represented by Divisional Sedretary, 
Sri M.Kulla Singh 	•. 	 . . . .• Applicants. 

By Advocate SriS Sarma. 

- Versus - 

tjnlori of India & Ors.. 	 . • 	Respondents 
• 	 . 	 ••. 	

•.• 	 . 	 . 	
0 	

/ 
By Sri. 13.C.pathak, Addl.C.G.S.C. 

ORDER 

CH OWDH hR Y J. (V C) 	 .• 	 . 	 . 

00• 	 . 	 . 	 . 

• 	The issue .tnvolvOd in thtit cse9 pertainLi to. 

conferment of tempoLary status in the light of the scheme 

prep4rod by the Telecom Department pureuant to , the decision 
, 	 • 	

• 	 . 	 ••.• 	 • 

of the Supreme Court in Rajn.Copãl and other8 vs. Union 

of India and oth rs dated 17.4.90 in Writ petit±,on(C) NO. 

1280 of 1989 Yecping in mind the plight of th casual 



.1/

vl 

 

I 	- 

I 

labourers the- Supreme Cot  in the above thentionedase 

(.itd the authority to prepare a schorno on rational 

basIs for absorbing as far as possible casual labourers 

:.t.hóse who continuously worked for more than one year in 

thete].ecn department. e department of Telecom also 

fllowed.,the suit and prepared a scheme of conferment of 

/ 

temporary status on casual labourers who t'tere employed anU 

-. 

 

have .endered continuous service for more than one year 

in the ,,teecom departmont. Apcordingly the scheme known 

as wca.sua. Laboujer8 (Grant of Temporary Status arid 

Regu3.a.rJ.sation) Scheme 1989was prepaLed By order dated 

109.99 the Government of india. Department of Telecommu- 

tcations mentioned about its approval on grant of tempo- 
.f 	

..--.4. 

r4ry status to the casual labourers who were eligible 

tha 	

I 

on 31 .3 .97 By the said cornmuni.Cat.LOn ic wai 

t the grant of temporary. 3tatus to the casual labourers 

UWAII 
-, 

order dated 12.2.99 would beaff ct 	e,withe 	o0.t from 

.?t,Byrthe5aia communication it was also clarified 
iJ 

thaj. 1  the persons would be eligible for conferment of 

temporary atatuu who were eligible as cr. 1.8.98 	It may 

be mentioned that the said communication was issued to 
: '-•• 

• 

S  theathoritieS for judgin9 the eligibi1it 	on 1.8.98 
-5, 	 Si 

and did not naturally'.rfleafl that One was to he In service 
the date .1 	 on 	 prescribed 

on 18.98, what was 	ie'Wa8 	ta 

Numerou8 applications were filed before us for conferment 
1 

of temporary status in the light of the scheme 	In some 

of the cases we directed the authority to consider the 

cases and to pass appropriate order. In 	some of the cases 

the authority passed orders rjoctirici their claim 	Against 

which the aggrieved person moved this Tribunal by way 

of these applications. In some of the applicatiO.na written 

• 	 .5 .  

/q... '  

0  

contd..4 	: 

1' 

I 



• 	. .• 
StateE4efltS were filed 	

fld so 	documentS also anned. 

On.aaaeaament Of dOOWUOntS it. appearS that there i(aB no 

H conformity with the findings reached by the authority 

a].ongwith the records produced regarding their engagementS 

records indicated that they were engaged in some caae 
for more than 240 days# whereaS in the finding they were 

ShOwn that they did not served for 240 days. In our  

opinion the matter5 requires a fresh re-consideration 

j 
1• 

. 	by 	respoflsiblø authority so that 
cases of eligib1 

/ cauul ]ourerB are fairly considered' To cite example 

case' of O.A.372/2 00 1 ' the verificatiOn CcinmittS 

report dated 12.3 .02 was shown to us. The 
Committee 

ositiflg of s.c.Tapadar. 	
N.K.Da, C.A.O 

, 

'in4n00) and o.C.hWa. 	
tYr(Legal) verified arid 	

tiOiied 

240 days iç a calender 
\it the applicant did not complet 'f4( 

42! 
again ColWfl NO. 

of dayS yearwie/monthui6e 
ve 	whereas ye  ye 

the authOritY re ferred to his engageflt 

'* 
in the Annexure 

240 dayS 
A.L9u6t 97 to August 98 which comes around 

from 
- 	 .nnther verifi0lkti0  

on arithmaticai caicuLat..Vu D' 

ti of M.C.Pat0Z ,  

committee meeting dated 12.3.2002 cOfl8i  

a, eJyrUiegal) 

D.(U"). N.K.Das 
c.A.o(Finan) and 

s.c,  

The committee gtated that 
the 

	

CjrgLe Office. 	taIiatio 
 

appUcalit completed 45 days in 1994. 20 days 
in 1995. 24 

1991 and one day in April.. 1998 
days in 1996. 15 days in

.  

The 'documents contradict itself. waare of the 
øpiniOfl 

icati0fl committe0 does 

that such type of enquirY or verif  

not inspire contid0e, it 
was seeminglY done in sloven 

- 	--' 	 nn the other hand it should be U 
and slip snoci 

entrw3ted to a respofleiblO authoritY who 
would act rationallY 

and esponiVY' After all it involves to 
the livelihood 

the 0overfl 
of persona concerned and the 	 of 	 1Iflt. 

.. N", 
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We have perused 

backgrounc stcry •.:f the scheme which itself rf1.Cctcr 

the approval of the authcrjty for aborLtjc1n oi 'thos 

peoole for .;.ivincj the benefit cj Government of Inoi'a 

at the instance of the supreme COUrt. The counl for 

the .reapcndet h'iever pointed out tzt there i abig iI 	 aetup 
Change in the 	 the Telecon depart - ent. 

ft6ferrinq to the new telecom policy of the Government 

• of India 1999, whereby it decided to crperatjse the 
through 

Telecom dopart:nnt L• F3harat Sancnar NIVarn Lim.itodariu 

Stated that he matters are now within the domain ci the 

BSNL 	are basic ally c3ncerned in tho;e applioatior.n 

to the a:;ortj.n of those casual Lbourers who wo 

od undeL the tElccom department as on 1 8 98 and .o 

:q( 

	

	 wr eligible for •jrant Of temporary status as on that 

dy.me off.tce t:itrnorandum Uo.29 94/98 STN.II.dat 

.9.2000 ii1 •tndjcatd the cOrijtirut of the athrjy 

fbr rey lariatin of the a83ai1bourcrs. It also 

ajpears from the communication ls:uec1 by th department 

of TcIecQT.mufljCatjon dated 3 .9.2002 whici èxpresed it 

• concern for reso1vg the situation. Mr .C.Pathak,1carned 

4d1.c.a.s.c souht tc raise a questicn cf maihtainability 

• in some of the cas where 13 SML is/a party. I3SNL since 

nbt nthtjfied under 	ctjon 14(2), the Tribur1hathno 

jLrisdlctjon to tmtertain the matter • It tue app1ioation 

the real issue is absorption of the casual labourers thoue  

who worked wier the tejuci departmr.t from 1 ...98. The 

/ 

( 

respondents, more particularly, Telecon department ccmmitted 

to its policy for regularisation of such eA1pioye8. .'n 

the circumstances we are of the oplr&icnjt will be a fit 

Case to issue appropriate (iirecticn to the department 

of T1ecom and the Chief Gene ral Manager, Ass&ri Teleco., 

Circ1e,Guwah.I to take apptopriate steps for consiering 

the caàe of these applicants afresh by constitUtinT . 

responsible committee to.go through it±OflCe for and 

r ii 

J 

I 	 • 



bCfl tir 	
uo jf 

	tti 
n 	en 

people realY 	
jthe reqUjrd1 

L wiL 

appr0Prt 	
t1Cfl 

to th 0ncerfl 	authorjty f' 

cOflrernt 	
stat an th 1 abSOrP 

as per th sch 	
It 

is eXpeCt that w authPY 

shall take appropriate stepS aftcr verYY te rec 

and pasS 
pCpniate order by 

ntiY' the5ePt 

corCerrte mi exerCiSC shall nO b 
Qflfl0 onlY 

t appl ants and 
the authOtY btl 	alJO d1 With 

	

the caSGS 
left cut from the 

prCCe 	and.9Xami 	
their 

rs ote old rn tb0f 
0L e 

The  

C. cditi' Al 	
th. 	

s ,arY as 

 ILI 

pcf ab1Y jthjt 	
fr 	t 

toUr 	nt 5 

0j .  rec(iPL 

/ of this 	
tile applications.. stand 

With 

	dp0L 	cf. 

There shalli 
hwever. be no order 

S 

- ........- 

- 	
. 

1 	

PEM8R .( *ci.) 

0 	 . 	 .• 	 / 	 - 

lCLII ,JJt 	(uCUCI$' 

•0 	

'1)St1 Admt&*trs% 	tqIe. 

*4IIU&$*hl 	EP' 
•0 	

0 	
0 	

0 

pg  H 0 	

0 
- 	 0 

0 	

0 	 N 
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1. 	The Chief General Manager, 
Assam telecom Circle, 
Uhibart, Guwahati 

.4' 

9-1Q& 

(THROUGH PROPER CHANNEL). 

Sub: Prayer for immediate Implementation of Judgm.nt and order dated 06,11.2002 
passed by the Honbl. Central Administrative Tribunal Ouwahatl Bench, OuwsiM 
In O.A. No. 103 of 2001 (8r1 K.K. KurnerVe. Union of India & Others)., 

• 	- 	 .. $ 	.•• 	 ; bv' 	 th 
Respected Sir 4 	 1 	' 

A4  

1 would lik, to draw your kind attention on the subject cited above and further beg to state 
.Pt 

that the undersigned was initially appointed on 12.1989 through Employment Exchange following 

a requisition of theTilecommunicatlon Department ml inUatpostngIs mid.Jná$.DO. 

Dispur Telephone Exchange as casual worker4 I mainly entrusted with the job of tCabl&isylnO 

work and other connected works relating to Installation of new lines, over head line, aulttepairing 

etc. which is permanent nature work. Be its stated that the undersigned in 1989 along with the 84 

others were recruited following the same rsqulstlon of the department  

The name of the applicant initially recommended and forwarded or grant of temporary 
• 	 •V""I 	'tl 

status along with other similar situated casual workers vide letter bearing No. TDMIEST- 
• 	 , 

179ITSP4/94-95/30 dated at OH 21.1294 (Copy enclosed for your kind perusa').  It Is categorically 

submittd that the undersigned fulfilled all the requirements including 240 days worl5ing ?rtterlaIn, 

a particular calendar year sInce 1.2.1989 and after being satisfied with th eligibility criteria for 

grant of temporary status my case was recommended and forwarded long back on 21.12.94 

along with a batch of 151 casual workers. 

It Is relevant to mention here that I have approached learned CAT along wIth 84 other 

similarly situated casual workers through O.A. No. 100 of 1997, The said Original application was 

disposed on 24th March 1999 wIth a direction upon the respondents to consider the 

representation of each individual applicant within a period of 3 month$ from the date of the receipt 

of the representation and till such consideration the seMce of the applicant shall not be disturbed. 

However, the representation was rejected by the authority. Being aggrieved with the rejection 

order I have again approached through O.A. 276 of 1999, interestingly during pendency of the 

I 
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aforesaid case all other 84 casual workers (óppllcants of OA 278 of 1999) were granted the 

benefit of TSM except the 'undersigned. However, OA 270 of 1999 was disposed of by the 

Honbie Tribunal on 10.1.2001 wIth a specific direction to grant similar benefit of TSM to 

me.(Copy enclosed). 

By the order bearing letter No. GMT/ES 0179 T8MIOO..01/121, dated at .quw.hetl. the,' 
• 	'. 	 • .(:,,.'. 

28th March 2001 wherein the case for grant of temporary status was further rejected showing my 

date of engagement as May 1998. In fact, my case was not verified it all byth. authortty and the 

verification report Is a bogus one and same has been passed without consulting the records 

vouchers and other connected documents The verification seems to be a farce. 
'I 

The undersigned again approached through O.A. No. 16312001 which Is now disposed of 

with a further direction to re-examine my case in the light of the direction containeØ in'judgment 

and order passed in O.A.No. 289/2001 364/2001, 366/2001, 372/2001, 403/2001, 109/2002 

and 160/2002 disposed of on 3.9.2002. Therefore, you are requested toconiiler my' case 

sympathetically for grant of temporary status and further be pleased.to  direct th Verification 

Committee to find out all relevant records, vouchers, and other connected doO.irnents since 
-4' 

1.2.89 for proper verification of my case for grant of temporary status. I am enclosing herewith. 
"1 	 ''' 	•?•.''• 

few documeflts for your kind perusal and for ready reference. Be It stated that the undersigned Is 
t 	. 

working continuously by virtue of the Interim order passed In O.A. 100 of 1997 and subsequently 

the similar Interim order was passed In other Original Applications filed by the applicaflt before the 
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CAT, Guwahati Bench. 	 . 

Enclosure: 	 Yours faithfully, 
avrI 	kiA/ 

Judgment dated 24.3.99 	 (Karuna Kanta Kumar) 
Judgment dated 10,1.2001 	 Slo Krishna Kanta Kumar 
'Letter dated 28.3.2001 	 VIII. Belkona, P.O. Bibdia, 

4.'Letter dated 21.12.94 	 I 	 Dlstrlct-Kamrup 
L 
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